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end to produce better scooters in
thig unit, to compete in the market
in his country we are doing this.
With this good intention we ore
doing it. There is no bad intention
on the part of the Government. I
can assure the hon. Memberg that
in the interest of the mation we are
dping it. There is no wrong or pad
intention on the part of the Govern-
m@\, 1 am assuring this, through
yowy 3fr, to aft' the Members.

SHRI GHULAM RASOOL
MATTO: Will the hon. Minister
assure that employment will be en-
sured to all the employees?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): He hag said it.

SHRI GHULAM RASOOL MAT-
TO: Tg all the employees?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAFPA): He said it.

The House stands adjourned for
lunch till 2.30 p.m.

The House then adjourned

for lunch at thirty-seven
minutes past one of the
clock.

The House reassembled after lunch

“at thirty minutes past two of the

clock, THE DEPUTY CHAIRMAN in
the Chair.

STATEMENT BY MINISTER ON
PUNJAB

SHRI M. S. GURUPADASWAMY:
(Karnataka): Madam Deputy Chair-

man, 1 rise on a point of order,
AN HON. MEMBER: On what?

SHRI M. S. GURUPADASWAMY:
He ig making a siatement on Pun~

jab. That has been announced. On
that J am making a point of order.

May I eubmit, Madam, that the
Proclamatign issued in respect of the
State of Punjab on May 11, 1987
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gives authority to the President
by Clause {1) (C) of article 358, to
make incidential and consequential
provisions as may be necessary or
desirable for giving effect to . :the
objects of the Proclamation. The
Order has bgen issued yesterday, on
Sunday. Ferhaps the stand takep by
the, Government js that this jg an
order under clause (¢) of article
356 of the Coristitdtion. Therefore,
thig order can be issuéd by the Presi-
dent under the Constitutiop at any
time and the same need not be laid
on. the Table of the House. If you
look at the artiele, article 356,

¢ SERI GHULAM RASOOL MATTO
t(dJammu and Kashmir): Sub-clause?

SHRI M. S. GURUPADASWAMY:
Sab-clause (8), Perhaps the Gov-
ernment. would like to take the plea
that the Order is jssued dissolving
the Assembly under the Proclama-
tion issued already on 11th May,
1087, gna, therefore, the Govern-
mptt is entitled to issue the order ab
any time and they need not issue
the order on the day when Parlia-
ment i3 jn session. The Copstitution
is silent, ie. article 356, does inot
explicitly give power to the Govern-
ment that the order issued under the
Proclamation need, not be placed on
the Table of the House. My plea is
that since the Proclamation has to
be placed on the Table of the House,
that covers ako clause (c¢) of article
356, and this order is a part of the
Proclamation issued under article 358
Therefore, this order should have
been announced, should have been
made, on thg day when Parliament
is in session. Yesterday was Sunday,
it was a holiday, and we have met
today and the very fact that the
Home Minister, has comg,  forward
to make a statement on this order
shows. that the Parliament should be
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(Shri M. S. Gurupadagwamy]
taken into confidence. Otherwise
there wag no need for making such
a statement if he takes sholter under
the plea that orders need not be bla-
ced on the Table of the House and
these orders need not be announced
when Parliament is in  session.
Therefore, my view is that the Home
Minister -has contravened article 3586,
particularly sub-clause (c) of that
article. My further submission is,
when Parliament was in session, and
is in session, Heavens would not have
fallen if he had waited for a few
hours more, and if he had made the
announcement today when we have
met, perhaps, he would have been
on the right. By making this Order
yesterday in my view, he has violat-
ed the Constitutef, violated the spi-
rit and the objective of artcile 356.
Parliament, Madam, has to be sup-
reme; it has to be paramount in all
such matters. The executive Order
in this regard has violated the objec-
tive and the spirit of article 356.
Therefore, the Orger passed by the
Government contravenes the provi-
siong of the Constitution, and Parlia-
ment hag to take note of it.

THE MINISTER OF STEEL
AND MINES (SHRI MAKHAN LAL
FOTEDAR): He should speck only
after the Minister has made the state-
ment.

SHR] PARVATHANENI UPEN-
DRA (Andhra Pradesh): Madam, I
alsp want to say something.

THE DEPUTY CHAIRMAN: - He
raised a point of order. Im that case,
what happens is, each leader of each
group wants to speak, and if I say, no,
they take objection. So, if 1 allow
you, I hope nobody else wants to
speak; otherwise I cannot allow.

SHRI M. S. GURUPADASWAMY:
Statement can be there later.

THE DEPUTY CHAIRMAN: <You
raised p point of order, and on
that ther: is no debate supporting
your poin" of order and like that. Let
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the Minister make the statement.
Or would you like to reply first to
the point of order raised by Mr. Gu-
rupadaswamy? -

THE MINISTER OF HOME
AFFAIRS (SHRI BUTA SINGH):
Madam Deputy Chairman, as the
House is aware...

SHR! PARVATHANENE UPEND-
RA: No, we want your ruling on the
point of order.

SHRI M. S. GURUPADASWAMY:
The Minister may first want to meet
my point of order.

SHRI JAGESH DESAI (Maharasht-
ra): Minister hag rightly started mak-
ing his statement. There cannot be
any point of order unless he  has
made the siatement. How can there
be -3 point of order? :

SHRI M. S. GURUPADASWAMY:
He has contravened the Constitution
by issuing the Order yesterday. That
is my point of order.

SHR1 VISHVJIT PRITHVLJIT
SINGH (Maharashtra): I take strong
objection to it, Madam. He himself
said just now while raising his point
of order that the Constitution is silent
on that point; I am quoting his exact
words. There is no specific provision

in the Constitution and in the article —

which has been quoted by the hon.
Member, which specifieg that Govern~
ment hag to do it according to the
manner explained by the hon. Mem-
ber.

SHRI M. S. GURUPADASWAMY:
I think he has missed my point. The
basic point is the Order passed yester-
day comes under Proclamation issu-
ed already: the Proclamation has to
be laid on the Table of the House, and
the Order hag got to be issued when
Parliamient is in sessien. That"is my
point,

SHRI N. K. P. SALVE (Mahara-
shtra): T seek your indulgence, Ma-
dam. You have to decide. I have
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only submissions to muke to you. If
1 have understood 1i correctly, the
point of order is that on a holiday a
Proclamation has been made wnhen
Parliament has peen in session., And
now it is beitng laid on the Table of
the House which according to him 1s
violative of article 356. That is how
I understand his point. But, Madam
bare reading of article 356(c) would
establish beyond doubt that this pro-
position, 1 submit with respect, is
wholly untenabie. What does clause
(¢) of article 356 say? I quote with
your permission:

“Every Proclamation under this
article shall be laid before each
House of Parliament and shall, ex-
cept where it is a Proclamation re-
voking a previous Proclamation,
cease to operate at the expiration
of two months unless before the ex-
piration of that period it has been

approved by resoclutions of  both
Houseg of Parliament:”
and there ig the proviso. So, Madam,

on a bare reading what it requires is
that every proclamation under  this
article shall be laid before each House
of the Parliament and that is what
precisely he is doing. T am unable to
understand wherefrom he ig getting
this impression that if on a holiday
such a Proclamation is made, it can-
not be laid on the second day, the
first possible opporiunity the Home
Minister has seized to lay the Pro-
clamation and that is requireq of the
article itself.

SHRI M S. GURUPADASWAMY:
No, no.

SHR!I PARVATHANEN]I UPEND-
RA: You always do wrong pleading.

SHRI BUTA SINGH: I am grateful
to Shri Salve for having poinited out
a constitutional provision but I am
moTe thankful to my friend, Shri
Gurupadaswamy, who while resuming
his seat uttered a sentence in which
he himself gave a reply to the point

raised by him. He said that since it

is under the old Proclamation which is
still in vogue, there is no need of an-
other Proclamation. (Interruptions).
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L am meeting your other points. Ma-
dam, under article 356 while mpos-
Ing President’s rule, the President by
Froclamation has assumed to  him-
self al] or any of the powers vested
in or exerCisable by the Governor.
The Prociamalion wil] be in force up
w0 1llih May., 1948. Today 15 7th
March. Still there is period for that
Proclamation. It is still in force,
It is not proposed to vary the Procla-
mation. By an order under article
174(2) (b) the Governor may, from
time to time, dissolve the Legislative
Assembly. So, the present order is
not under arlicle 356, it is under a1ti-
cle 174(2) (b) . Since ihe powers of
the Governor have now been assum-
ed by the President of India, the
Punjab Legislative Assembly has
been dissolved by an order of the Pre-
zident under arficle 174(2) (b). This
is consistent with the practice follow-
ed hitherto. Similar orders hag been
passed in the past in the case of Le-
gislative Assemblies of Mysore—lue-
kily to which my hon. Member be-
longs—and also West Bengal. There-
fore, there iz no disparity or contra-
vention of the Constitution by the
Home Minister of India.

THE DEPUTY CHAIRMAN: The
voint of order is overruled

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): Ma-
dam, the Governor has no right to
take up the functions of the State
iegislaiure. (Interruptions). It is @
vital question.

THE DEPUTY CHAIRMAN: No,
no, there is no debate. After the
statement of the Minister, you can
raise your point. (Interruptions).
Please listen to me. There cannot be
any debate on a point of order.

SHRI M. S. GURUPADASWAMY:
Madam, he is on an important consti-
tutional matter. Allow him to speak.

SHRY ALADT ARUNA aqlias V.
ARUNACHALAM: The point is very
simple. TUnder article 356 Governor
has no right to take over the func-
tions of the Legislature. Under Art.
356, it has been clearly mentioned
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that the President may by Proclama-
tion assume to himself ai] or any of
the functions of the Government of
the State and all or any of the pow-
ersg vested in or excrecisable hy  the
Governor or any body or authority in
the State other than the Liegislature

of the State. So it is very specific
and he hag no right at all.
THE DEPUTY CHAIRMAN: That

has already been replied to. There 1s
no point of order. The Home Minis-
ter.

SHRI BUTA SINGH: Madam De-
puty Chairman, as the House is aware,
on the recommendation of the Gover-
nor of Punjab, President issued a Pro-
clamation under Article 356 of the
Constitution in relation to the State
ol Punjab on 11th May, 1987. The
Legislative Assembly was kept under
suspended animatlion. Though the
Proclamation was extended for a fur-
ther period of six months by a Reso-
lulion of Parliament, the position of
the Assembly remained the same.

The imposition of President’s rule
brought about a distinct improvement
in the situation in Punjab. The fun-
damentalist campaign launched by the
extremists in the grab of social re-
forms petered out. Secessionist thr-
eats of Ragis and Dhadis stopped, Mi-
gration of Hindus from Punjap was
checked and, in fact, a large number
of familieg which had migrated out
of Punjab started returning to the
State. There has, however, been
considerable rise in the number of
exlremist incidents since the end of
Jast year, The Government has stu-
dicd the situation and discussed this
with the State Government to evolve
a proper strategy to tackle this rise
in extremist violence.

The Governor of Punjab has repor-
ted that one of the maior hindrances
n tha effoctive and efficient working
of the police and para-military forces
is interference from members of the
Legislative Assemblv. The Governor
has observed that there are numerous
reports that many members of legis-
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lature not only attempt to interfere,.
influence and prevent the police ace-
tian but also threatening police offi-
cers of dire consequences in the fu-
ture if they failed to obey their com-
mands. In fact, the Governor has -
reporled that such threats and inter-
terences affect the tempo of police
work and have adversely affecied ac-
t'on against terrorists, smugglers and
other criminals.

The incident in village Sahari in.
District Hoshlarpur on the night of
3rd March shows the extent to which. °
the terrorists are determined to  go.
About 8 to 10 terrorists came to this
village around 11.3Q p.m. on 3-3-1988
and began to fi.2 indiscriminately on
the big gathering at a religious place,
killing 26 persons on ithe gpot and in-
juring 52. Subsequently, 7 persons
out of the injured also succumbed to
their injuries taking the total death
toll to 33. The terrorists attempted.
in scparate the mermbers of the Sikh -
commurity with a view to kill  the-
other memberg of the congregation
but people belonging to all three
faiths—Hindu, Sikh and Muslim—
stood together gnd made clear their-
intention to die together, if necessary. -
T am proud to say tha% the nobility of"
the human gpirit and the brotherhood
of man which found expression in vil--
lage Sahari can never be vanquished,

I am sure that this august House will
pay its tribute to the brave, patriotic-:»
and secular people of Punjab  and,
in  particular, village Sahasi. -
The incident is al] the more reprehen~
sible because it took place on the day
the Government set in  motion the
process of finding a solution to the
Punjab Problem by releasing the five
High Priests and 40 undertrials from
Jodhpur prison. It shows that the
terrorists can go to any extent in their
attempts to thwart Government’s ini-
tiative to find a solution to the Punjab
nroblem.

T am sure that this House will join me-
in condemning the dastardly acts of vio-
lence which create disaffection and mis-
understanding among  different sections
of society and in conveying our deep
sympathies to the bereaved families. The



421 Statement by

Government i3 determined to stamp out
terrorism. At the same time, I would
appeal to all communities and all sec-
tions of public opinion to work together
to foil the evil designs of the terrorist

p—-4pd anti-national forces.

.

In these circumstances it is of utmost
importance that terrorist actions are com-
bated effectively and Police is allowed to
function with full effectiveness. Tt has
been assessed by the Governor of Punjab
that there is no likelihood of the cmer-
gence of any effective, stable or responsi-
ble Government committed to the cause
of removing terrorism out of the present
Legislative Assembly. The Governor has
concluded that the Assembly’s further
continuance would be both purposeless
and futile, He has, therefore, recom-
mended dissolution of the Punjab State
egislative  Assembly with  immediate
effect. The President has accordingly issued
Order under Article 174(2) b) dissolv-
ing the Punjab State Legislative Assemb-
ly with immediate effect.

Government also propose to introduce
a Constitution Amendment Bill in the
current session of Parliament to facili-
tate extension of President’s rule in Pun-
jab as and when necessary. GoOvernment
have undertaken an examination of Arti-
cle 352 and related provisions of the
Constitution in its application to Punjab.
Government also propose to amend the
Constitution suijtably in respect of emer-

“.._gency provisions in their application to

“,

Punjab. Government, however. wish to
make it clear that the amendments relat-
ing to emergency provisions will apply
only to Punjab and the existing provi-
sions of the Constitution (Article 352 and
related articles) will continue to apply
in the rest of the country.

SARDAR TAGJIT SINGH AURORA
(Punjab): Madam Deputy Chairman,
pgoing through this statement that has
been put up, it appears to me that deli-
b=rately the initiative taken by the Gov-
ernment with reeard to achieving an

understanding with the newly released
high priests has been left out. I feel
that one has to take the two together

even though the statement does not men-
tion it.
Now, firstly to deal with this state-
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ment, I feel that the reasons given for the
dissolution of the Legislature are purely
trumped up. To my mind, the Govern-
ment is pot being honest about the rea-
sons for which they have now decided to
dissolve the Legislature. Before talking
avour this 1 would like on my owa be-
balf and on behalf of my party, the
Akali Dal, to condemn unequivocally the
destardly acts of violence that took
place three days ago in  Hoshiarpur.
While doing so, I would like to mention
that the dissolution of this Legislature is
going to weaken, the moderate elements
which have been, up to now, acting not
only by themselves but even among the
public, by creating a moderate opinion.
That moderate opinion was further stren-
gthened by the efforts made by Sardar
Parkash Singh Badal when he was able,
at several places—I won't say at all
places—to organize in the various dis-
tricts certain dharnas in which the public
took part, admittedly against the Gov-
ernment, but purely in a npon-violenb
manner.

There is no doubt that the Govern-
ment of India today—because the Presi-
deat’s rule in Punizb is really the Govern-
ment of India’s rule—has lost all credi-
bility, and it is because of the highhand-
edness of the police forces that violence
has been on the increase and not because
the Legislature had been interfering with
the Government, I can say that it iv
wholly a wrong reason given for the dis-
solution of the Legislature. If the Legis-
lature could be kept in suspended anima-
tion for all these months, the reason why
it is now being dissolved is because elec-
tions to the Rajya Sabha are round the
corper and it is feared by the Govern-
ment that at least two out of the threc
seats are likely to go to the Akali Dal
and another reason why the Govern-
ment is worried is that, for unknown rea-
sons. one out of the two could be won

by Simraniit Singh Mann, T feel that
Mr. Simranjit Sinch Mann is totally
misunderstood. deliberately  again, by

the Government and whose case s as
strong as it is for the 365 detenus in
Jodhpur for immediate release. There-
fore, this excuse that it has become neces-
sarv for the Government to dissolve the
Assembly at this stage, to my mind, is
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[Sardar Jagjit Singh Aurora]
wholly trumped up. It is unconvincing

I feel that when the future discussions
take place, as it has come out in the
press with the Head Jathedar of Akali
Dal, Mr. Jasbir Singh and others, it is
going to weaken the cause of the mode-
iates considerably, That is an aspect, I
fz2l which is going to create more prob-
I'ms than it would solve in the State of
I'unjab.

While talking about this political initi-
ive taken by the Government, which has
ome out in the papers. to  resolve this
noblem, T must admit that T have been
:questing  for it and  calling for it
were facts that they have taken that ini-
ative. I cannot but welcome it, But the
riode and the method of the initiative,
however, makes me apprehensive on seve-
ral counts. The first thing is whether
the Government is really sincerte, and I
have a very big question-mark against it.
The second thing is whether the Gov-
ernment will be determined t0 reach a
solution in spite of many hurdles and
roadblocks that it may have to face and
won't do what it did last time with the
Rajiv-Longowal Accord,

The second thing is, why the Govern-
ment is releasing the Jodhpur detenus in
groups and using them as bargaining
chips. R is a human rights problem.
Using it as a bargainine commodity fur-
ther lowers the Government’s credibility
which is low enough as it iy today, es-
pecially in Punjab.

What about punishing the guilty of the
“lovember, 84 carnage? It is also a human-
ights problem. But no anoouncement has
been made about this.

T have already talked about dissolution
of the Assembly. The next thing is how
the Government considers the impact of
this measure on the moderate par-
ties and other groups in
Punjab, Ts it the intentlon to
destroy the Akali Dal which has very
deep roots in the Sikh community and
this measure on the moderate and other
eroups in Punjab, Is it the intention to
which has always been for the inteprity of
the country and amicable relations with
other communities?
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What about the authority of the SGPC
which is a legally constituted institution?
It does need certain changes but it should
not be destroyed at this juncture,

Whatever the real reason, the timne af .
which the decision to take the political
initiative has been unfolded, gives one the
impression that President’s rule has failed
and that the Government finally saw the
writing on the wall, It certainly does no
credit to the Government to have waited
for so long. The mode of announcement
Yy getting the Punjab Congress Party Mem-
bers in the Legislature and Parliament to
recommend this action after everything
had been worked out and tied up, fools
only the cast but certainly not the audience.
I doubt if it will enhance the credibility of
the Congress party in Punjab in any
manner.

3.00 PM.

SHRI BUTA SINGH: That is why #t
was noticed only by the Akali Dal.

SARDAR JAGIIT SINGH AURORA:
Lastly, it is unfortunate that the Govern-
ment of Tndia enjoys little or na credibility
among the people of Pumjab. They are
looking for what is behind the news. I
would like to emphasise this point. T have
been to Punjab in the last three days. The
Government’s honesty is suspected. Many
people feel that having broken up the
Akali Dal, this is a more to break up the
extremist organisations and make them
ficht among themselves. Tt is being talked
about that a particular family is being
favoured to upset other militant groups.
This can only lead to further intermecine
violence instead of peace coming to
Puniab.

Tt appears to me that this initiative is a
gimmick to convince the people of India
that the Government is willing but the
Sikhs are unreasonable. You may succeed
in this move, but you will fail to solve
the Puniab problem, which will become
mor~ intractable.

Finaltv, T would like to request that hav-
ine decided on a poitical initiative, please
work sincerely towards a loneg-range aim
of getting the country more united and not
for paining temporary advantage of winn-
ing the next elections st the exnense of the
well-being of a small, but vital State, and
at the expense of a small but vital and
vibrant minority.
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THE DEPUTY CHAIRMAN: Mr
Darbara Singh.

SHRI PARVATHANENI UPENDRA :
His name is not there in the list.

"SHRI DARBARA SINGH (Punjabl) :
T think we are much more concerned
about Punjab than you,

THE DEPUTY CHAIRMAN: Let him
speak. Then T will call you.

SHRI PARVATHANENI UPENDRA:
T have seen the list. T can read out the
names in ordei. If you are including him,
I have no objection.

SHRI VISHVIIT PRITHVIJIT SINGH:
T was not objecting, but all the time you
are objecting on  everything. You laugh
You don’t take this House seri-
ously at all, Take it seriously.

SHRI DARBARA SINGH: Madam
Deputy Chairman, T congratulate the Prime
Minister on taking a decision on which the
statement has been made by the Home
Minister. T have heard with rapt atten-
tion the speech made just now by our
General, I think he must know that the
Prime Minister himself made a statement
earlier that his doors are open for negotia-
tions. Anybody who likes to talk to
him, can come to him. This is the state-
ment made by the Prime Minister. And
now he has unilaterally taken a decision
that there should be normalcy in Punjab.

o For that purpose some releases have been

made. T think he has done the right thing
because it is not always proper 1o keep
thines haunding on. Now, what I say is—
and it is known to everybody—that a
Government was there and that Govern-
ment was Akali Government run by Mr.
Barnala. Tt could not do anything to check
the terrorist activities. It was on the other
hand a parallel Government created by
himself and the terrorists. This shows
that that party, whether of Barpala or
Badal, could not do anything on this.
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SHRI DARBARA SINGH: I pity
General Aurora because he has ]omed this
arena very late. He does not know what
has happened previously. The Govern-
ment in Punjub which was said to be a
popular Government had 73 Members of
the Akali Party. We did not ask them to
split. But they dividled among themselves
info this faction or that faction. One
faction was thers who got the popular sup-
port and formed tne Ministry but the Min
istry could not do anything for the wslfare
of the people. Therefore, that Ministry
was removed and President’s rule was im-
posed. So everybody from the Opposition
side was interfering with the administra-
tion during President’s rule. So it was
neither possible for the Governor to rum
the administration nor check the terrorists’
activities.  All those persons who were
supporting the terrorists either asked for
transfers or somcthing else, The Gower-
nor was in a dilemma, He could not de-
vote his full attention to check the terro-
rists’ activities. The State Assembly was
kept in suspended animation. No party
was commandingy a majority to form a
popular Government. There are three or
four factions in the party. So the Assetm-
blv cannot be kept under suspended anima-
tion for an all time to come. Therefore,
the Governor has taken this step and re-
commended dissolution of the Assembly.
This is the task he has done and we should
appreciate it. If the people misbehave the
Government is there to take action. It is
not that the Government has been relieved
of other things and it can do whatever it
likes. Tt is mot so. The unilateral
decision must be appreciated by all of us
because~ it is a step in the
right direction. 1 appeal to all parties
and other people who are said to be very
normal and not with the extremists to
join us in our efforts to stop these activit-
jes. We went to the people whercas this
has not been done by the Opposition part-
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ies. They only wanted to create a schse
of insecurity in the minds of the Punjab
people. Therefore, the Governor has
taken this step. I think we should alf =p-
preciate the action taken by the Governor.
I do not want to say anything as to why it
was not done today. It was done yester-
day and yesterday was a holiday. That
shows the Government works on Sunday

also, They are doing much more than
what we expected of them. They are
working round the clock. Let us, there-

fore, accept the action taken by the Gov-
ernor. That is, all,

SHRI V. GOPALSAMY (Tamil
Nadu): Madam Deputy Chairman, the
continuing turmeil in Punjab is a clear
testimony of the miserable failure of the
policy of the Government of India on Pun-
jab,

The reference in the statement of the
hon. Home Minister “the imposition of the
President’s rule brought about a distinct
improvement in the situation in Punjab” is
the cruelest joke. What does the Govera-
ment mean by “a distinct improvement in
the situation in Punjab”? Improvement in
the number of killings? Improvement in
the number of deaths due to violence?
Madam, T strongly condemn, in unequivo-
cal terms, the dastardly attack of the ter-
rorists. On 3rd March the country wit-
nessed another ghastly. savage, barbarous
assault on innocent populace. Even the
kith and kin of our hon. Home Minister
had to fall prey to the attack of the ter-
rorists. But, Madam, for what reasons was
the Government of Barnala toppled? I
remember. at that time, the Goverament
tded to justify by saying that Barnala
Government failed to contain violence,
thet Barnala Government failed to control
terrorism.  But, Madam, after the dismis-
<l of the ministry of Mr. Barnala, almost
(wo thousand killings have taken place. Is
this the improvement that this Govern-
ment wanted? Madam, in 1987, when it
.tarteq with the President’s Address, at
the Central Hall, where the Joint Session
took place, the Government paid glowing
tributes to Barnala's Ministry. Then,
within a short time, this Government
created n quagmire in which it is totally
caught taday. Madam, for what reasons
did the suspended animation continue till
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this time? Is it not a fact that it was be-
cause this Government or the Govern-
ment run by the Congress party is afraid
of facig the biennial elections to Kajya
Sabha?
have dismissed the Assembly. Madam,
Mr. Ribeiro has admitted his failure. He
has thrown up his hands in despair that
guns alone cannot solve the Punjab prob-
lem—bullet for bullet. This trigger-happy
administration cannot solve the problem in
Punjab, You have to win over the hearts
and minds of the youth of the land of
Punjab. The saffron-turbanned youth im
the countryside ig very alarming and wo
get reports that they are getting more and
more angry against the Governmemt. Un-
less there is a healing touch from this
Government towards the Sikh community,
you cannot win over the hearts and minds
of the Sikhs. Where is the healing touch?
What happened to the Ranganatha Mishra
Commission report? We are not prepared
to discuss the report at all? There is no
follow-up action. - .

1
»

THE DEPUTY CHAIRMAN: Please,

seek your clarification.

SHRI V. GOPALSAMY: Madam, this
is all very much relevant. One gentleman,
some Sushil Muni, is speaking about a
package deal. What is the package deal?

THE DEPUTY CHAIRMAN: You
have to speak on the statement and seek
clarifications. . _ ) R

: b |
SHRI V. GOPALSAMY: We have »ei’
demanding that the Jodhpur detenus
should be released. (Interruptions)

THE DEPUTY CHAIRMAN :
trying to tell you that you are
clarifications on the statement.
bringing in new issues.

I am
seeking
You are

SHRI V. GOPALSAMY: T am seeking
clarifications. We have been demanding that
the Yodhpur detenus should be released in
toto. And you have released... (Inter-
ruptions) Yes. 1 welcome, at least you
have released.. . (Interruptions) I do not
hear you. -

SHRI VISHVJIT PRITHVIIT SINGH:
You are a Tamilian extremist.

That is the reason why now yow - -

By
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SHRI V. GOPALSAMY: Then every-
‘body will become an extremist before the
eyes of Congress-1. Yes, of course, day
by day, thz number of extremists is in-
creasing in Punjab, You may shut your
. eyes to sce the reality, what is happemng
‘there. You are encouraging them because
you have not strengthened the hearts of
the leaders. On the other hand, you are
strengthening the hands of the extremists
because there is no healing touch towards
‘the problem. What happened to the vic-
tims of the riots of 1984? ‘There is no
“follow-up action. Madam, I would like
to know from the hon. Home Minister
whether this Government has taken a deci-
sion not to conduct elections at all in
"Punjab because the statement goes to say
that the Members of the Legislature posed
a threat to normalcy and peace. This is
the statement of the Home Minister and it
also indicates that they are going for a Con-
‘stitutional amendment. That means you
are not going to conduct elections in Pun-
jab. Will you conduct elections in Punjab,
or not? How long are you going to rule
through the Governor? And this Gover-
nor has no advisor at all. Mr. S. S. Ray
and Mr. Ribeiro have admitted their
failure to contain terrorism and violence
there. Therefore, Madam, unless you con-
duct elections earlier in Punjab, you can-
‘not solve the problem. You should face
the public. Therefore, Madam, for what
reasons. . . o

THE DEPUTY CHAIRMAN: Please,

eonclude now,

SHRI V. GOPALSAMY: For what
reasons did you topple the Barnala Minis-
try? For what reasons did you continue
the suspended animation all along? Is it
not a fact that you are afraid of facing the
biennial elections and therefore, vou have
dismissad  tha  Assemhly?  Therefore,
Madam. T wold like to know from the
Government when the elections will be
held for Punjab,

SHRT PARVATHANTENT UPENDRA :
Madam Deputy Chairman, I join the
Hame Minister in condemning the senseless
killings of innocent people at Sahari and
In expressing our heart-felt condolences
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to the bercaved families. But, Madam, I
am constrained to remark that inscrutable
are the ways of this Government that they
have become adept in doing the right
things at the wrong time and the wrong
things at the right time. Also, the peak
of their efficiency is displayed at midnight
and on holidays. T do not know what
heavens would have fallen if the Govern-
ment had waited for a day, discussed the
problem in Parliament and announced the
decision here. That itself shows the con-
tempt with which they treat the Parlia-
ment. 1 am constrained to make this re-
mark before I speak about the Statement.

Madam, all along we have been pressing
the Government for a political solution.
Several times we ourselves raised the ques-
tion, that a dialogue should be started, if
not directly, by the Government, through
some intermediaries and talks should con-
tinue, But the Government always treated
it as a law and order problem and they
said so. Even when the Jodhpur detenus’
question was raised, the Homes Minister
refused outright. Last year, when the
Prime Minister called a meeting of the
Opposition leaders, we suggested that talks
should be started for a political settlement
and the Prime Minister said that unless
the last terrorist was finished, they would
not start any negotiations., At that time
itself we said that it was impossible and
that the Prime Minister should not take
such a stand. But, now, we Jdo not know
what prompted the Government suddenly
to change the stand. I am not against the .
release either of the high priests or of the
d=tonus. We welcome that. But the Gow-
ernment which has arrested these pricsis——
three of them welcomed the killing of
Sant Longowal and preached Khalistan
and passed a resolution—has suddenly re-
leased them without even an explanation
as to what exactly their stand is or whether
they have changed their stand or not. And
what is this pick and choose lusiness in
the case of detenus also? Why oaly forty
of them have been picked up for relcase?
That has not been explained properly. As
far as law and order is concerned, the
Home Minister says in one senience,
“There has been a distinct improvement i«

[4
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the situation in Punjab after the imposi-
tion of President’s rule”, and in the some
paragraph he says, “There has, however,
been considerable rise in the number of
extremist incidents since the end of last
year.” What does it mean? “There is
a distinct improvement”. In killings? That
means there is an improvement in
killings. At the time of dis-
missal of Barpala Government when
the Mukisar incident took place. 79 were
killed in April 1987. That was the cause
given for imposition of President’s rule; in
the Governor's report also it was men-
tioned. In January the total Killings were
207. In February the number was more
than 200. Then, how can the Home
Minister say in his statement, ‘There has
been a distinct improvement in the law and
arder situation? How long will he conti-
nue this President’s rule? That is oone
question which he has to answer.

Secondly, he says there has been inter-
ference with the law and order machinery
by the elected representatives. Now by dis-
solving the Assembly can he solve that
pioblem? How long will he continue the
President’s rule? Do you medn to say that
unless you are satisfied that the clecled
representatives will not interfere in  the
administration in future you will not hoid
elections? Is there any guarantee that elec-
ted representatives in future will not in-
terfere? Can that be a cause for imposition
of President’s rule or dissolution of the
Assembly? Is that how you tackle such a
problem? It is a continuing problem in all
States or in many States. That cannot be
a reason for dissolving ths Assembly and
there is no indication as to when the elec-
tion is going to be held, The Home Minis-
ter says he is going to bring forward a
Constitutional Amendmen( for extending

, the President’s rule. For how long? Can
L this question of interference by elected re-
| presentatives be salved in yix months or
one year or two years? What is your esti-
Pmcie? When do you propose to hold the
election? Can yvou give ady indication?
You cannot do away with a populay Gov-
erment for a long time, And what is that
Limoiovement vou are claiming now for
i by denying a popular Government? You
“say there is an improvemeant. You have to
i

—
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satisfy this House, whatever improvement
there is.

Another point which has to be men-
tioned is if you wanted to take an action,
even if it is a good action, you should have
involved all thosc parties there, whether it -
i1s Barnala or whoever it js, Now, we do
not know what understanding you have
reached with lhe priests or with anybody
else or the underground extremists which
prompted you to take this action?
A Goverament which hag all along said
that it is not prepared to negotiater with
any people, now what has happened to
it suddenly? You yourselves said ‘“‘we
will not allow religion to intefere in
politics,” Again yowr are now tIrying to
negotiate with the same high priests, Is
it not a contradiction of your own
stand? Have you reached some understand-
ing with them which will lead to a politi-
cal settlement? Why did you not involve
either the Akali Dal (L) or Akali Dal
(B) or other sections of the political par-
ties there in arriving at this decision? You
could have orgarised a round-table con-
ference. Why did not the Government
think it necessary to involve the moderates
also who all along havz been fighting the
extremists? By your action you have con-
siderably weakened the moderates’ stren-
gth and it will not be good for Punjab,
Even if you hold elccions there, do you
expect the extremists to come to power
with your support so that after elections
you will run the Government by passing
the moderat=s? Therefore, T would like to
know categorically from the Home Min=—
ister: What are your future plans? What
is the understanding you have reached
with the priests on their behalf and what
stepgs are you taking to further improve
the law and order situation, pending re-
storation of popular rule?

SHRT VISHWA BANDHU GUPTA
(Delhi): Madam Deputy Chairman, at the
outset T would like to ocondemn the sen-
seless killings in Punjab and I would also
like to congrotulate the citizens of Village
Sahari for standing up together against
the terrorists, 1 would like to join the
sentiments of the Home Minister in this
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regard, My honourable friend, Shri Go-
palsamy, spoke at length about th: per-
formance of the Barnala Ministry and the
Akalis in general, T would like to say that
‘in spite of the great support, full support,
from all sections, particularly from the

a‘Xntral Government and the Home Minis-
try, the Barnala Government failed to
stop the killings in Punjab, This was the
same thing that happened to the other
people who were running the Government
earlier. As far as the Central Government
is concerned, Madam, many steps were
taken. Even Mr, Bamala was  released
from the jail and he was given a chance
to find a solution, Many pecople led dele-
gations to talk to them. The Central Go-
vernment kept the door open, The Prime
Minister made several efforts and made
several responses to any move for finding
a suitable solution, But the Akalis totally

Afailed to find a solution to the problem
in Punjab, One of the problems that is
apparent is that the people do not dis-
close the location of the hide-outs of the
terrorists for fear of reprisals by them,
I would like to krow from the honourable
Minister whether any special plan has been
thought of by him or by the Punjab Go-
vernment to maka it possible for the peo-
ple to discloss the information that they
may have, If they have any information
and we come to know of it in advance,
then action can be taken.

The second thine that 1 would like to
ask the Home Minister is whether he
would like to give the figures of  the
pumber of fanilies which migratad from
Punjab to Delhi and other places and
the number of those families which have
gone back, Even with regard to those
families which have not gome back, 1T
would like to know what the chances are
of their going back or whether any time-
frame can be set for their going
back. Madam, in Tripura, the
Home Minister was able to take
strong actinpn with regard to having the
military there for conducting the clections
in a peaceful manner, When the sitration
in Punjab is mach worse, T would like to
-2now whether the instru~tions are clear
to the BSF, the pzramilitary forces and
the police there to take the strongest pos-
sible action, without fear or favour, with
regard to the ferrorists and whether any
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special effort ig being made in this direc-
tion. Thank you Madam,

THE DEPUTY CHAIRMAN: Now,
Mr, Jaswant Singh,

SHRI JASWANT SINGH (Rajasthan):
Madam  Deputy Chairman, [ have five
broad clarifications to seek. I do admit
that these clarifications arise from the
statemzint of the honourable Home Min-
ister, but they are not confined to the
statement a, the issue is much larger than
the statement itself

Madam, I feel deeply for Punjab, 1
feel deeply with the people of Punjab, I
had hoped that zt least on this occasion,
when demonstrably we have reached a
cul-de-sac, the Government's statement on
Punjab would be a Jocumcnt of iamspiring
compassion, a document of deep under-
standing and clarity of thought, along
with a clear chartering of the steps to be
taken. It does rot delight me when I
have to comment that in this document 1
find a tone of spuriousness, a flippant ir-
relevancy and a preoccupation with trivial
point-making, when the tragedy that con-
fronts the nation is ag profound as that
of Punijab,

The first clarfication, Madam, is about
the Hoshiarpur carnage. Here again it is
an index of the tragedy of Punjab that
we are now relatively inured to human
death, The Government’s reaction has
become a cliche reaction, T could find a
number of similar statements which the
Government has made on earlier occa-
sions on similar deaths. There is a certain
de-sensitisation to killings, and that deep-
ly disturbs me, Tn the context of the
Hoshiarpur carnage, because of a Member
from the Punjab, whom I hold in high
esteem_ whose feelings for the Punjab 1
empathize with, it is necessary for me to
say that statements by anybody which talk
of boycott of Sikh trade, anywhere in
the country, are condemnable in the ex-
treme. And if we dc not take note of that
we would be failing in our conscience to-
wards the Puniab, They are rabid and to-
tallv unacceptable to me, I do not deny,
Madam, that in this grisly macabre busi-
ness of head counts of killinge there is a
certain kind of discrepancy in what the
hon. Home Minister has said ag the total
number of deaths and what certain news-
papers are reporting, I won’t be happier
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« if the hon, Minister corroborated the
mewspaper reports and said thap deaths,
instead of 33 are actually 45. Some of
the newspapcrs are talking about it. And
‘there is no better occasion than now and
a0 better place than the Parliament for
the Home Minister to clarify that aspect,

Secondly, Madam, there is this aspect

- of Jodhpur detenus, We have all along—
I personally and my party have all al-
ong—held the view that the moral stren-
gth of this fight against violence in Punjab
" is weakened by two continuing immora-
lities. One of them iy Jodhpur detenus
and the other the 1984 riots. Admittedly,
by the Govennments own document 2733
people were killed in 1984 during the
riots, Not a single person has yet been
brought to trial, leave alone punished,
That weakens the moral fight of this Gov-
ernment against violence in the Punjab,
And just as that weakens the moral fight
against terrorism in Punjab, the continuing
incarceration in Jodhpur, about which I
have parochially submitted as well, would
also weaken you. I would like the hon.
‘Minister to clarify why you have released
only 40—why not 30 or 35 or 55. How

Kave you arrived at the figure of 407
And if you now released 40 after four
years’ imprisonment, why did you keep
them in prison for four years without
trial? Kindly explain this rationale, be-
cause this is vital.

“Also, here in this context it would be
necessary for the hon. Home Minister to
come forward with a statement on the
‘1984 incidents and on the Ranganathan
Mishra Commission Report which the
Parliamet has yet to discuss,

Thirdly, Madam, certain Sikh ‘Granthis’®
or ‘Ragis’ or religious leaders or whatever,
have been released. It is my undcrstand-
ing that they are self-styled religious
leaders, that their installation in Harmin-
dar Saheb wag the result of the initiative
of the terrorists. Therefore, this really
becomes most inexplicable, because no one
actually asked for the release of these five.
Thereby by releasing them, you are in
fact confirming the demise of the SGPC.
Therefore, kindly explain what is at the
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back of the Government's thinking so far
as the release of these five is concerned.

Fourthly, Madam, there are statements .
issued by same gentlemen, these self-styled
emissaries of the Government who say
that the Prime Minister has a package pro-
gramme, has a package deal in mind and
that this is the first instalment of
that package. Either those that
make such statements are making
them without authorisation or they are
making them because they are so autho-
rised by you, Therefore, please  clarify.
What is the status of these emissaries?
What is their brief? And what is their
authority?

Finally, Madam, in the statement itself
there is a reference made to the contem-
plated Constitutional amendments which
the Government intends to bring forward, &
in which a statement is made about the
possibility of amending Article 352 and
connected Articles with a view to declaring
emergency in Punjab should the situation
so demand. (Time bell rings) Please,
Madam, bear with me for just half a minute.
And look at the progressive descent of this
Government’s Punjab policy. When the
earliest of legislations relating to Puniab
was brought forward here, specifically the
security belt, T had then had the occasion
to participate in the discussion. T then
mentioned, “after this, please do not seek
any more alibis” because the Government
came forward and said, “we do not have
sufficient power: we need more laws.%—
Thereafter the hon. Minister of Siate for
Home moving amendments to TADA said
that “the criminal legal system in Punjab
has got paralysed and therefore, we need
yet more powers.” And now today the
hon. Home Minister comes forward and
says that what is standing in the way of
normalcy in Puniab are the Legislators of
Punjab. And finally he informs us that
when that does not suffice, he will, the
Government will introduce emergency.
Please clarify this intent that you have
here.

T will conclude, M™Madam with
caution, And that caution is
that you have destroyed all ths legiti-
mate political anthority within Punjab.
You are attempting to now creat> alterna-
tive political figure in Punjab. There is
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one very great danger, Youn did it earlier
and you created a frankenstein by creating
alternative political authorities in Punjab.
Through the working of North Block,
you might create another frankenstein. Be
warned.

SHRI SUKOMAL SEN (West Bengal):
Madam Deputy Chairman, this statement
issued by the hon. Home Minister is itself
a damning commentary on the perform-
ance of the Central Governmet in regard
to Punjab.

Madam, yesterday the Punjab Assembly
was dismissed, Many of our hon. Mem-
bers have raised the question as to why
it was dismissed on a holiday and why it
was not just placed in the House. All

rthese things have been raised and I am

not going into that. Madam, the problem
is how the Government is going to tackle
the Punjab situation. That is the main
problem, From Jodhpur 40 detenus have
been released and immediately after the
release, a grisly masacre took place in
Hoshiarpur and then the Assembly was
dismissed. And then the Government is
depending upon one emissary after another
to talk to certain persons This is what is
happening in regard to Punjab. But what
is the policy of the Government and how
they are going to tackle the situation is
not at all clear. On the contrary, from the
statement, confusion hag been further con-

Sfounded. Madam, after the release of 40

detenus what we have seen is that the
Sikh priests have indulged in verbal vio-
lance. What have they said? They have
said that they want full independence.
Then there is the All-India Sikh Students
Federation. They have said, nothing lcss
than Kalistan. And, on the other side, at
Hoshiarpur, there is practical violence.
Terrorists killed 2 number of persons.
Whether they are 34 or 35, I am not
going into the head count. TIf it is 34, as
stated by the Home Minister, I am not
going to contend. If it is not 45, I will be
(happier. That is not the point. But this
.massacre is taking place every day. And
this statement itself says that during the
last part of the previous year, there has
been a spurt in killings, the killings have
been increasing. Now, during the Presi-
dent’s rule, we have seen not only in the
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last part of the year, but right from the
inception of the President’s rale, that the
killings by the extremists are on the in-
crease. Now, Madam, it is high time to
ask the Government and they have yet to
clarify and they have to explain what was
the offence of the Barnala Government?
Why was that Government dismissed?
What was their offence? What was their
charge? Tt was said that that Government
was incompetent, inefficient, and then
instead of lending support to the Barnala
Government, which Governmeut was
fighting honestly and sincerely terrorism,
the Goverment which was elected by the
people, that Government is dismissed, and
in one year of President’s rule the Govern-
ment itself says that a number of killings
have taken place and their number is in-
creasing,. What is the justification for the
President’s rule then? Now who will dis-
miss the Central Government? The Cen-
tral Government should stand dismissed
because of their own performance 1n
Punjab.

Now, Madam, Mr. Buta Singh is try-
ing to put up a very brave face. But be-
hind the brave face and brave words I
am afraid there are strong indications that
the Government is trying for some settle~
ment, what is worse a compromise with
the extremists. It is very clear. And alert
observer of Punjab situation will come to
the conclusion that the Government is
bent upon some sort of a compromise
with the terrorists. And now, Madam,
it is really repulsive and shameful to hear
the Prime Minister praising a  Jain-Muni
for his so called mediatory role in Punijab.
This Government claims to be a modern
Government, This Government
claimg to believe in high technology
and science, secularism and democracy,
and this Government has faith not in
a political personality, not on a political
party, not on a political initiative, but
they totally bank upon a muni, a  rishi,
sanyasi, jugeler, soothsayer, fortune teller,

astrologer, and all these people are
brought in to talk to the terrorists for
What is this?

negotiating a settlement.
Is it a Government? Ts it a political ini-
tiatlve? Now this Government is taking
resort to all sorts of shameful resources.
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You see, Madam, this is creating a situa-
tion, a terrible mess.

Now, Madam, I would like to ask Mr.
Buta Singh, why 40 detcnues have been re-
leased? We very well know that some of
them have direct link with terrorists?
Why not Shri Tohra? He is the President
of SGPC, Why has he been kept in de-
tention? Why he has not been released?
Can the Goveroment explain? The Gov-
ernment cannot explain. What was the
reason for this pick and choose? That
has to be explained by the Goveroment.

Now, Madam, the most moot point is
that through these activities they are try-
ing to eliminale all moderate Akali poli-
tics from the soil of Punjab so that terro-
rism can survive. If you eliminate mode-
rate Akali parties in Punjab, just as you
have dismissed the Barnala Government,
which Government was frying to tackle
terrorists and control them, but your
Government is trying to talk to terrorists
through other means, through munis and
rishis, it means you want to eliminate all
moderate politics from Punjab, thereby
clearing the soil for thriving of terrorism.
That is what it will lead to. This Gov-
enment's policy will lead to the thriving
of and flourishing of terrorism. 'That is
what is happening in Punjab. T would like
i~ know, Madam, in Tripura on the eve
' elections.. .

THE DEPUTY CHAIRMAN: You
seek clarifications about Punjab and not
Tripura.

SEN: ...they
But the Punjab

SHRI SUKOMAL
brought in the Army.
situation is worse, It is getting worse
than the Tripura situation even. Now
what will the Government do? 1 would
like to ask Mr. Buta Singh, you have done
something in Tripura. What are vyou
going to do in Punjab. (Interruptions).
The indications are that they are going
to amend article 352. They are going to
introduce a Constitution Amendment Bill,
to amend article 352. Tt is an emergency
proclamation. Again you are going to im-
pose emergency in the country. Today it
is limited to Punjab; tomorrow it will be
limited to Tripura; next day it will be
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limited to Bengal; then to Assam, and-
this way you are going to limit emergency
rule to every State. Can we support it?
Do you expect support from this Parlia-
ment? I know your ruling party members.-
will raise hands and support whatever mis-—"
chief you commit. But we cannot sup-
port you. We have to oppose thess-
things. Because of your own misdeeds,
situation in Punjab has landed into a crisis. .
These killings are shocking. It is ome
tragedy after another which is taking
place in Punjab, Humyp life js being lost
in Punjab because of your own misdeeds.
So, this Government owes an explanation
to the country as to what you are going-
to do to take real political initiatives, ini-
tiatives not by the Munis or the Rishis or
the Jain Munis. 1 am asking whether
you are inclined to take the political par-
ties into confidence, take this Parliament
into confidence? Are you goinz to have
a political dialogue? Are you going to
implement Rajiv-Longowal accord? Are
you going to punish the culprits of the
1984 riots? How are you going to assu-
age the hurt feelings of the Sikhs? You
have to do something. But you are not
doing anything you are talking to Munis.
I would like to get an explanation from-
the Government whether they are inclined ™
to take political partiss into confidence.
What are the credentials of Jain Muni?
Has the Government allowed him to dis-
cuss and negotiate? Who is he? Mr.~
Rajiv Gandhi is praising him for his .
mediatory role. Who is that man? Par=*
liament does not know him; we do not
know his credentials. And you suddenly
start praising Munis. You say he is nego-

3

tiating. Who has allowed him to nego-
tiate? All these points have 20t to be-:
clarified. T know that side will support

whatever be the misdeeds but we must be
satisfied, Because we also helong to  this
country: we also represent the country, .
and so the country wants to know as to?
what is going on in Punjab. You have
allowed the Punjab situation to come to
this severe crisis, and we want your ex-
planation as to what actually you are go-
ine to do about it : 1

THE DEPUTY CHAIRMAN: Mr.
Gurupadaswamy.
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SHRI BUTA SINGH: I
had spoken.

Statement by

thought he

SHRI M. S. GURUPADASWAMY:

That was my point of order,  Perhaps

¥ you listened to me earlier on the point of
order.

Madam Deputy Chairman, Government
in my view, is resorting to alibi after
alibi to cover up its wrongs, its failures
and its omissions and commissions, 1t is
resorting to alibis also to cover up the
weaknesses ip their own administration,
besides promoting their own partisan ends.

" Madam, I went though the statement of
my friend, the Home Minister. It looked
to me as full of gross irrelevance aad in-
coherence and full of
Maid of alibis resorted to by this Govern-
ment from fime tol time. At one point
of time. Barnala was a great leader in the
eyes of the Government of India. There
was praise for him. Fven Rashtrapatiji,
in his Address last year, paid glowing
tribute to Barnala and his Government.
But soon after he became a liability,  his
administration became a liability, and his
Government was later removed. The
alibi was, Barnala’s Government became
ineffective to meet terrorism in Punjab, it
is too weak its Ministers are divided and
swome of them are colluding with the ter-
rorists secretly. At that time. when his
Government was removed, Assembly was
kept. it suspended animation. According
to their assessment, the Assembly was
necessary to keep it as a political boffer
to meet the situation, And the Assembly
was continued till now. Yesterday, the
‘Government, all of a sudden, found that
this Assembly was futile purposeless,
meaningless and the members of the As-
sembly were grossly interfering in the day-
to-day administration, preventing the law
and order machinery from discharging its
legitimate duties, preventing the machinery
to meet the threat posed by the terrorists.
So, in fact the President’s rule failed and
# had to be covered up, and so another
alibi was invented i.e. the President rule
became difficult to pursue bscause of the
MLAs. legislators there. If the MLAs had
been a hindrance .an obstacle, why did
they not dissolve the Assembly ecarlier?

contradictions. [
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Then the President’s rule would have been
complete and uninhabdited by any forces.
But tomorrow, Madam, what is the
guarantee, what is the assuraoce that the
Home Mimster. Will not come again be-
foie the House saying that there
is another hindrance, emanat-
ing from the political parties?
So, from Burnala to the legislature,
from legislature to the legislators and
from legislators to the political parties tie
alibis can be shifted. This kind of resort
to alibis to cover up its own weaknesses
is not desirable at afl, On the contrary, it
will have far-reaching consequences. None
in this House is a supporter of terrorism
and violence in Punjab, The whole House
is profoundly shocked by killings there.
Our sympathies are with the victims. It
should stop. Wishing away of terrorism
will not solve the problem. There has
got to be something more than this to
meet terrorism, But why did the Gov-
ernment choose this timing for dissolution
of the House? This point was raised by
other colleagues also. Why this moment
was chosen for the dissolution of the
House? It could have been dissolved ear-
lier, last year itself, or it could have been
dissolved after 28th March after the elec-
tion to Rajya Sabha. You have waited
for long. You have tolerated the legisla-
ture for o many days. so many wzeks, S0
many months, Why did you not wait till
the end of this month? Why? There is,
therefore, a legitimate doubt in the mind
of all of us that this time has been chosen
because you wanted to stall election of
certain people from Pupjab to  Rajya
Sabha. T am not a friend of anybody; I
hold no brief for anybody. But the tim-
ing that you have chosen for dissolution
of the Assembly deepens the suspicion in
the mind of many many people, not only
here, but outside, that you wanted to pre-
vent Shri S. S. Mann from c¢oming to
Rajya Sabha. Ts it in your iunterest to
encourage these misgivings, these suspl
cions in the minds of people?

Secondly, you have released 40 detenus
from Jodhpur. Is it a nal list? T  want
to know this from the Minister. Are there
not many other who are innocent rotting
in Jodhpur Jail? Why have you not re-
leased all of them together? What preven-
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ted you? Four years have been there to
review their cases, You know their cases,
their background. If they are innocent,
they are innocent, May I ask, Madam,
why have they not released all these de-
tenus together? Why keep some pcogple in
jail release some other now? Why this
kind of thing?

Lastly, Madam, may I ask him whether
he is going to hold elections in Punjab in
the immediate future? He has talked of
political process in the statement, But dis-
turbingly enough, he has talked of amend-
ing the Constitution, amending the emer-
gency powers in the Constitution as if the
Government does not have enough powers
already with them. You have failed to
use these powers already with you to con-
tain violence and terrorism in Punjab. Why
do you want more powers? What is the
political package that you have been have
ing in view? You want to postpone the
elections for a long long time to come and
talk of a political package without an
election for long? 1 thigk, Madam, the
House has to be assured by the Home
Minister that there should be a political
solution immediately and what type of
political solution is being envisaged. As a
part of this, I want him to announce in
the House whether he is thinking of hold-
ing the election very soon in the near
fature.

-

4.00 .M. U =

SHRIMATI AMARJIT KAUR (Pun-
jab): Madam Chairperson, the Punjab As-
sembly has been dissolved in the interest
of preserving democratic valves which
have been flouted and destroyed by the
inhuman activities of terrorism in the
State,

The sitnation in Punjab has reached
such a pitch that innocent people are no
more safe to carry on their daily routine,
and the law and order and the peace in
the State is being threatened daily. The
sitting Akali Dal Members of the Puniab
Assembly were constantly aggravating the
situation in the State by threatening and

pulling up the police and other Govern- =

ment officials and harbouring anti-social
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and anti-national elements within Punjab.
Therefore, Madam, I appreciate the 1€~
commendations of the Governor of Punjab
to the Centre for the dissolution of the.
Punjab Assembly. =~ -

The reasons he has given are genuine
facts. Madam, 'the Governor has tried
his best to bring the divided Akoli Dal
factions together to form a popular gov-
ermnment. But the inherent contradictions
and infightings within that Party have
caused his efforts to fail, with the result
that the confidence in the present Legis-
lative Assembly of ever forming a popu-
lar Government was completely lost.

[The Vice-Chairman, (Dr. Bapu Kaldate)-
in the Chair] -+

Thus, new avenues had to be explored
to Dring about normalcy within the troub-
led State of Punjab, The release of the
Jodhpur detenus and the Head Priest by
the Central Government is a bold gesture
which will create the required atmosphere
for bringing back the militant youth of
Punjab to the mainstream of the national
life' L »

The Governor’s rule, holding the As-
sembly in suspended animation cannot be
allowed to continue indefinitely. ' There-
fore, the Central Government was left
with no alternative but to dissolve the
Punjab Assembly for the purpose of re- 4
structuring the political environment 16"
create conditions that could at the earliest
evolve an atmosphere for holding elections
to the State Assembly and eventually a
demorratic, popular government in the
State, Sir, this is the desired result of
the present situation.

But, if the Central Government finds i
the fature a lack of co-operation and con-
tinued attempt at disrupting the law and

rder and the creution of communal dis-
cord within the State, the Central Govern-
ment may be forced to amend the Consti-
tution for extending the Central rule in
the State beyond one year and, if neces-
sary, to declare an emergency in the State
of Punjab.

" 'Therefore, T appeal to all sections of
people in Punjab and to the hon. Members
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of the Opposition in this House to come
together, keeping the national interest in

view, and co-operate with

the Govern-

ment in finding a practical, just and equit-
al?le solution to the Punjab probleni.

3.
. T fully support the action taken by the
Government,
_ Thank vou.
o @r gat  (ITT W)
I YR wEgw, Wa T &
aofal ¥ FAATHIT @R &

RIS 9w AT A qdl ;AR
S F 40 HST TUH FY BT
T8, § IAFT @Fa AT
fag 18wt & & & s
far & & o8 2 gema ¥ g

TE W Y, ¥ IgUTR wfams o0
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wafeT wElS TIwew gm0 ¥

I LRI T TTF S
gra § Wewr wv fagfew =
g7 for mmr 7 smAAT

g B = g oF ofwe aas
oA P oAy & gd ad aey
faur st a7 gfss &1 7 5= fmEr
™ oAy q1 99 P ET wigs ?
HI9% qa% H T FAT AATAT
fraerr ?

-

b

ag & g s s A ¥
F#X fo dW grafed st odsTy @
/U & wAAAY, ST 7R TF
fomr & 97 faat § wigr  wETEH
CEH U ST BT FWT ATAEAT F
g 27 Twywk §F @) At S
G T a7 el FT & TR
Ty & fau sy gy auag #v
B oaT 48 Wr g g fa W
afedi ¥ med f@omw  fwr
‘qui wTEY Fr? cfx ug wea 2
At F e & sy T sfotear §
g y7 WY ST ST ST A g A
40 EF qF 9GF uAry famw e
# awde AT § o @ A
g it 21 f&@ g oamAr
g WA AT ET BE G T v
FT W HeAT SO FT G A AP TT
fo owe I T WO aF A
A w1 aF o g F#Y Ey fgala
¥ festies woy warzd  fawr °
it WA afge St arr @R
A w7 W oA fF 78 W*
3% & fwr mr @ | @ awEd
g fp ag Froddrs T & fadd
o T T\ Gorra ¥ 9T FEOTAL
& gierell Ay 1 wERT F
s g1 wfe® 41 1 W
T go wlafbmt &1 g7 | AT,
SrT g 9T Y SHETH STIA FT
# s fF ooy 1984 ¥ oot
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SHRI1 VISHVIIT PRITHVUIT
SINGH: Mr Vice-Chairman, Sir, I  wel-
come the move of the Government of
India which has in its wisdom dissolved
the Assenildy of the Punjab. I welcome
this move I welcome this and at the
same time ] express my ‘anguish, my sor-
;Tow, my sympathy and my admiration for
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the people of the village Sahari in District
Hoshiarpur. [ once again welcome the
measure of the dissolution of the Assemb-
ly. I have my own reasons for going 20, -
1 have heard various sections of this
House mentioning the Akali Dal, men-
tioning the SGPC and they also talked in
terms of democracy being affected that it
is the death of the democracy and a duly -
elected Legislature has been removed.
They also said that is what people are
saying. Sir, let me inform you what
Akali Dal are we talking about? Is it
that Akali Dal which has lost its majority
when the split had taken place? Within
the Akali Dal? It was in a minority of
Legislators which was supported by my
party—the Congress (I)—the party to
which T belong to. That was the party weg
had supported and allowed it to rule.
We have it full support. I remember
when all sections of this House got to-
gether, all the Members of the other
House got together—when we had a party
meeting in support of Mr. Barnala—whcn
he got the support from every section of
the political spectrum—from every sectiom
of society in spite of that, he was not
capable of ruling the State, The same .
Akali Dal (Longowal Group) wgs not

capable of ruling, The other Akali
Dal hpy taken to genocide. So,
which Akali Dal are yon talking about?

That Akali Dal which has become bank-
rupt of all political ideology? That Akal”
Dal which, as T mentioned here, has tuken
to terrorism? They are the ones, they ara
the cause of terrorism. My heart is filled
with.. (Interruption). Let me speak. Let
me tell you. You are talking about Akali
Dal whose Ministers could not go into a
ginele area of Punjab without there first
being a curfew. What kind of leadership

could they provide? You are talking
about SGPC. My friend, a very senior
Member from Punjab—General Aurora,

for whom I have a tremendous respect—
has spoken about SGPC. T would like tm
ask him: Which SGPC? Where is #?
That SGPC whose office-bearers canhpc
enter the Golden Temple? That SGPC
which has arrogated its authority 1o other
people, which is not doing anything at all?
Is that the SGPC vou are talking atout?
What are you shedding your teary for?
Whom are you talking about?. ..
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SARDAR JAGIIT SINGH AURORA :
You did not understand me correctly,

SHRI VISHVIIT PRITHVIIIT
SINGH: 1 have understood you worrectly.
w'-L'dm only posing a rhetorical question. 1
do not expect any answer., I am only
posing a question. Which SGPC are
you talking about? What authority are
you talking about? You are talking about
people who are spent forces in Punjab.
They are known as 98 gU T vqg They
are people who have no authority, They
are institutions which have lost their credi-
biiity. The masses have got no feeling
for them, They have no appeal for them.
T>day we are trying our level best to
biing about some kind of normalcy.
When President’s rule was imposed last
time, let me tell you a very curious inci-
¥ dent which took place in this House. I
spoke in this House and said, *Let us hope
and pray that this is the last time we im-
puse President’s rule in Punjab.” i asked
for a political solution. 1 think you were
present in this House, Mr. Vice-Chairman.
I said at that time in categorical words,

“Please let us have a volitical svlution;
fel us not have any furtk« pPresidents rule.
for it.”

Everybody else has been .. .ing
Though I voted for Presidenis rule I made
thig appeal, “For haven's sake let this be
the last time.” Doordarshan icported,
“Vishvjit Singh went against the Congress
Party.” 1 had to give some sort of ex-
plunation next day. Fortunately thc news-
‘ners carried the correct story. That ex-
atiop which I had expressed at that
time when I said, “Let there be a political
solution”, for the first time now we find
that expectation materialising. Yes, the
Government of India has decided. First
it thought, let a political initiative come
from the pcople themselves. When that
political initiative was not forthcoming.
the honourable Prime Minister in his wis-
dom took a unilateral decision, “Okay, it
is going to come from my side, jt is
going to come from our side, {rom the
side of the Centre. We will rclease the
oJive priests and 40 detenus. We will give
other political concessions.” We have
started the process now. I am very, very
grateful—1 cannot tell you how geateful
[ am—that the first batch of Jodhpur de-
tenus has been released. It is something
which ought to be welcomed by all sec:
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tions of the House. My honourable
friend from Rajastha, who, [ remember,
in this very Housz on various oc.asions
pleaded for the release of the Jodhpur
detenus, today he should welcome this
step. In fact, 1 would like to ask for
only one clarification from the honour-
able Home Minister. Very humbly 1
would like to ask this question. There are
many more detenus. What is the sche-
dule of release of these detenus? When
is the next batch of detenus going to be
released? This is the only clarification I
wanied to seek from the honourabie Home
Minister, ang nothing more. Once again
I welcome this move. Furthermore, I
welcome, more than anything eise, the
change in attitude which we have now, to
have a unilateral political solution and
we are going to say. “OK. This is it.”
1 am very very grateful to God because
we are going to have this finally, Thank
you very much.

THE VICE-CHAIRMAN (DR. BAPU

KALDATE)‘ Now( Mr. Aladi Aruna.
SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): Mr.

Vice-Chairman, Sir, the situation in Pun-
jab is burning and is highly explosive.
The popular Government came into exis-
tence in 1985 unde; the leadership of
Mr. Barnala. But unfortunately, it was
removed on the 11th  May, 1987. At
that time, the Assembdly was kept under
suspended animation. Sir, the Government
is quite aware of the Constitutional position
that the President’s Rule can be continued
only for one year. Meanwhile, the Gov-
ernment could have made necessary ar-
rangements for coaducting the elections.
Now, Sir, the ufortunate position is the
the Government is very serious about the
dissolution of the Assembly and continu-
ing the President’s Rule for many years
with an amendment of the Constitution
which we strongly oppose. We register our
protest against this amendment because
the popular Government in the State alone
is competent to deal with the situation.
What we think is—we are working under
a wrong philosophy—that the Govern-
ment at the Centre is the only agency to
deal with the problems successfully, that
the Government at  the Centre
alone is competent to deal with
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any  situation,  Certainly not. If it
is a serious situation of fore
ign aggression or external invasion, then I
can uacarstand your absolute authority.
But when the problem is relating to the
States, the more competent and efficient
agency is the State and not the  Centre,
You must allow the State to mect the
situation, Then alone it will learn how
to govern and that is more important.
But you send a team of officers from here,
under the President’s Rule, by shufiling
the officers, by changing them or by trans-
ferring them, here and there, But the
people who are sent like this are quite un-
aware of the cultue of the area, unaware
of the topography of the area, of the
manners of the area and the sentiments of
the area. They are quite unaware of all
these things. They may be quite impar-
tial, I admit. But impartiality alone is
not going to be helpful in solving the
problem. They must know what is there.
They must know how the extremists are
operating, who are helping them_ in what
way they are helping them and why the
people are supporting them, These faclors
should be properly examined, By whom?
Not by the rulerg from the Centre, but by
the rulers in the States itself. Then alone
you can undestand the problem. Unfortu-
nately, we are under the wrong philosophy
that the Centre is the only competent
agency to dea] witp the situation. That
is wrong.

Now, what has been proved? After the
dismissal of the Barnala Government, you
have submitted the report to this august
House saying that the situation has
improved. But what has been
proved? Under the President’s
Rule, the situation has gone from bad
to  worse. Can you argue that
the President’s Rule is being continued to
solve the problems? No. You seize every
opportunity to increase your powar rather
than solve the problem. I would likc to
remind this House of one thing. The
British people ruled this country for near-
ly 200 years. But they had only a few
Criminal Laws. But, within forty years,
you have had many laws. You touch
your heart and tell us here as to how
many criminal laws you have, how many
lawg you bhave introduced here and
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how many amendments you introduced
here and got passed by Parliament during
the last forty years. DBut you arc not suc-
cessful in your attempts, Why? Because
you fear you arc reluctant your are hesi-
tant to approach the problem politically. &
Now, Sir, they are for Khalistan. Bul we
want the unity and integrity of the coun-
try to remain intact. We are one with the
Government on this and there is no differ-
ence of opinion. We are for umty and
we are for the integrity of the country.
But under what norms? Under what
principles? That is more importaat. That
area should be identified. The Sikhs are
not satisfied with the existing provisions of
the Constitution. There is freedom of
religion. there is freedom of trade, there
is freedom of economy, there is freedom
of education and everything is there. L
am satisfied. Others may be salisﬁed‘
But they are not satisfied. Why? We
must examine the political issues. But we
are afraid to examine the political issues.
Unless we identified that area, we cannot
solve the problem. But jnstead of identi-
fying, instead of solving, the political
issnes, we go on harping on our weapons.
You have put the proposal to amend the
Constitution so as to facilitate extension of
President’s rule.  Whole principle of emer-
gency class we opposed tooth and rail.
You are again taking a step towards mili-
tary rule, despotic rule, for which the
country is not prepared. (Time bell
rings) -
That is why I would like to__ k=~
what is your political decision and
are the alternatives under the con’i'ﬂwq
tion of this Government to solve "9
problem successfully? That is more im-
portant,
With these words, 1 conclude,

st @@ gFm AlAr (36T
qRT) : JTHATEAT WS, TAF TH -
gaty ¥ fow gar & fagfo o
¥ AAFATE gAT FL W B HAAT
ST F FIqFATE 570 TATC &1 @Y
g F saey o famar wwar g 9
TH 9T MR T FT §
fedte @nit aY  geard &Y @r &
W 91Y 98t el mET @ e,
TSqNT  wHT @7 g g1 F1E A
T IF F, STRT EH TEF THI

AT fW% | W &1 AlwT ww
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fo@ sF1T 7 qoy Aoy gt fauma
gaT W7 F W osEET § faOw
FIAT g I T & &t oar
%aagﬂqﬁfﬁaéag"rfaﬁw
TE wRY g, TSNS maw a4 fana
AT F WA FE &5 fagweT wig
g g §Fd £ WO woAr uw ogg
g & fag s § qwg ¥ we
fiefe @t &t ged @ @ &
T wrATAfe T S e
Fd agl w5y 91 @ & I
TR ® d9fF 98 " s @
g wedly 1 owmT  mgwew @
g sufqq =gt 9T modr  wewar
O FAET FFEAWAT 9T qaf ST
¥ fag ag faam qur @7 &7 W
~ %1 Hal Gﬁ%c-r‘ram gl 9
fom % W@ W oad W wEn
=t # &, faum awr 9w FH® #1
g FwXw FATAl wm ¥ fF o owg
FT S efa gWEA 9T 9q gEAA
¥ ggi 1 faura aar & g faq
wfg fgv zeae #3974, 78 WA,
UF gFR # gl #Y qr fagrT war
oy HIq F, a.gi Fr fgurd g9 9%
e 21 WX ow difaw fw
fagmms g FE gfz fwd) gF1¢
F qWET W FEAAT FT & al 9%
frw @maw gar gwr 2, gfead
fqa #Ts F aY @eEr gf @
IAF TATT AT FEAEN FT G
—r I8 I a1 B T 2 fF ami
qIW JHRIT ATH FT F1E AR AR
2 HWX FFA AGHAT  HFEAEAT 9%
ozt 319y & fauw & agi &t faurT
q9T WY FT I W )

Hfaw a1z agr ax gifwar faa
F oggrd Wy ¥ S 33 AW A
gar g% ¥ F W Wl awas
AT § AHT G TF A AR
& WiwHS & 3T 33 gAMHT F1 fRATH,
SHF HAEIR FO9 2 W] FAG
g g 31 Ja1 fF Faqeqr & el
T ?f “qErg F weawtd  FTT
tr'wmr foar wm & f& Fdwm
faumr & ¥ RS gd @,
feqz T IUW@IN FLFT A4 FT
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qATaAT AR08 ST SuAIE Fy 'g'v:
& & Sev ¥ wia awawg Ay, |

A AL aTw W WY TSRy AT
wAET g W & IR fAv wE)
ST #RAT & AgitE waware #y
Y& # 9 fEfe & #Y geargy
¥ UFT ¥ G g0 TG § TR
@ g #fifagm AEer amesa
FIT FA AT FT A{T FL T AF
f& fagma @sr 38T 97 F & W
g o F1E S agt Mt e
ardr &, 9§ 997 § qEgd o v
ST W dwa F Fw fgent W
Sy daarfas® arer @ gFariF wee
2 gws dawq S W
mﬁ g gy A g & owmaw
TIATAR(A  AA & H’Fﬁf‘( Y gAT
g a5 o E wadg fear fe
it fawer & A & OIEr g@A
AW FTAT AMZC ) FIFT qewA
wed St & FATew AW qdi ¥
ara & e i orfafoas g EFr‘iBE‘IFl'
g T 7 TG FET TFT § afen
GERIL ) R gt %ng%r &
a1 99 §EE Ag TR WA W oA,
ol 9 fe7 9z 3BT 9 AT 9+
W oA, a1 o @ik § A guw &
gzeat &1, o fawam & dar o g,
IAERT QAT FLH SAF HEAWT WA
F owifow &4 A8 F1 OT? 99N
W FHFT T IAG qUHA  foqar
ST @Rqr ar fF gAY agh 3 feafa
¢ ook gw feafa # gg-—9g =awm
g9 gyl 9T JIMT TG & | aaed,
qITET SHH #qT A § 7 ar qghm
a9 wg wfww wiRom Ay
UH-GVHET AT hEAr  FT Arforom,
drwdd A AT g FROW AR
H4ff OF qgi W TGgED 2, 9
Fgea & afeg wa Tew £ fr oo
F@ Wl g hAAT &9, IER HEA
T F T ) (FRE T wA) ar
SEi 9% TH W19 &I AT §gur
;] & f& wocEr qsE F fwer
feeq & @am¥ SIIN, 1 AU AGF
farer frdaw & f& srwawra &7
qq F1 IGAT FT AT HITHT 7T
39 wew #ag wa aifgq ) free
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[ =3 saw wiadA]

wAAT WA TH A HOWICHAFA
JMAT T |

a7 1975 ¥ 9T ATCIAFA
qMAT T 9, I@  FEd Hfeq
qiferrie o, feay & faQedr &=
& Far el ¥ g 9, fgAr wwEEr
JATY AN TR qAT § T S
@ fear g1 @ ¥ fEgw @
f&  ATTEEIT  WITRT AT qAIAT
TFifgr W 99 A9 WEH R,
A STH @ T FT W H}IEET
gm  arfge fF smqrAsTA A aramt
F g gewdm gfawm # W
grasi  F FEYANT AT AG FICLT |

frax foadr v gdurfas =49-
rd §, 90 WA (%1 91 q@6 08 |
qgt A9 g¢, SaT g qW gd
T F4r, A & wfatafaai
§ agi 9T wrawd fEar HE o @
gax 9 ;9T fagra W &
fqeifag @, T I w71 F fqar

& & gear =gar g fv owrd
gar a1 M9F IO TG g, afggm
¥ & OFT &1 geraT FE &
guel gy & fF oww o;m o
ATy § gRWr-gwem & fAq dag
¥ faura @ar FT ATT AT FT
g :
gg 7 W Fg W g
faeelt ® gt fgura @wr o, afss
qmEA  FA-FE WIS fIeET T
gl g @ T g fF wgh 9%
faara  maT AE0 0 @ SO mioEy
S WraAT 2, wWaEr ST dwa @,
qF AR W NG| THAHC q
gauTfAs  HTHT & OWGET gRAgN
a3l FwEr Tfen |

|ta, W1 dagw o & F 69
1984 ¥ d8 f&7 @, a8 #3-
FOF 99 FT G F1 @ 2 ofw
AT IHH F AT F FT T ot
AT I AA--ART F qwgEr §
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& wa wft o gEen W@, A
wrqs oy s g ®§ oad §
e ®@a w1 fegr wwAr =ifew 47|
fpefy off waa " dw-dE, qE
dr7-arz
g7y, wa fedr o & F I«
¥ d7 @y § T TW G &
garor & f& SO fywg A9F 99
F gga 7@ &, vuw faeg maE
qE F1E gE agl &1 zAfau
gy miqy fagA F@m oSgar g
fx mqwr ww & W oA’ H
ggur T arfge fE oSttage §
faax &€t &, SRl WO JoEid

A .

F5 wrr g, &t wmm feT SEE
fgare #¢ THa g, BT ITH
YT qHEEl T@T gFd &, AR W
fgafaer # &g ux WAL F 419
FgAT ATZI——
L FT F waw g
. gwd #EwT mr 2,
s FfEd omww g 9T T
oTAT |

TR W=l & grg # gody v
aued FW@T E |

SHRIMATI BIJOYA CHAKRAVARTY
(Assam): Mr. Vice-Chairman, Sir, I
condemn the ruthless killings in Puniab
and I also convey my deep sympathy. "
the bereaved familics. .
know the traumatic experience of thc peo
ple when the State Asembly is kept under
suspanded animation. This is practised in
Assam and this is practised in Punjab.
And this simply makes the Punjab issue
still worse, Now I want to ask the hon.
Minister 1 few questions.

At a time when there is a good chance
of Longowal and Badal groups arriving at
a point of understanding, why is the Legis-
lative Assembly dissolved in Punjab? Is
it to make the matters still worse? Why
did the Government Tail to give them
some more time? When it was kept under
suspended animation for more than 11
months, why can’t the hon. Minister keep

fF @a faar gEEEr —e

¢

Sir, T know o™

N
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the Assembly under suspended animation
for another two months or one month?
My second pont is this: By talking to
Jathedar Jasbir Singh, the Government is
talking to a religious leader about political
matters. By this, does the Government
want to mix politics with religion? Does
the Government want to make the
matters still worse? By this, does the hon.
Minister want to have some gain for his
own party?

Sir, my third point is that suppression in
Punjab will not bring the results. What is
the reason behind the hon. Minister’s
saying that the turmoil, the trouble, the
deteriorating law and order situation s
becuase of the Legislative Assembly?
When a Legislative Assembly is kept under
suspended animation, it has got no autho-
rity to exercise of its own. How the As-
sembly can work then? T know the situ-
ation because it is practicised in Assam.
In this situation the people are working
ag if they are puppets in the hands of
the Centre. WHat is the use of blaming
the Government, when wires are being
pulled from behind? My fourth point is
that I want to know what is the aim of
your Government? Are you honestly try-
ing to find a solution or you are trying
to create a more deterrent situation in
Punjab by dissolving the Assembly at this
time? Sir. the main point is that the Gov-
ernment should try to find the areas and
issues which aflect the Sikh people the
mest

Sir, T want to know why did the hon.
Minister in his statement fail to mention
regardig the other people who are kept
in the Jodhpur jail. By putting the peo-
ple in jail how can a Minister hope that
they can open a dialogue or he will have
1 good environment created for a peace-
ful atmosphere in the country. I appeal
to the good sense of the Hon. Minister
that he should try to arrive at a political
solution with all the sincerety, Thank you,

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Mr. Matto, the last speaker.

SHRY GHULAM RASOOL MATTO:
Mr. Vice-Chairman, Sir, on behalf of the
Jammu and Kashmir National Conference
and on my own behalf I condemn the
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killings in village Sahari and I associate
myself with the sentiments expressed by
thz hon. Home Minister. 1 also want,
through you, Sir, that the condolences of
my parly may be conveyed to the bereaved
families.

Sir, the Home Minister has come
with a Proclamation  regarding the
dissolution of the Assembly. In my op-
in on, the Prime Minister was left ~ with
no other choice but to dissolve  the
Assembly. Here 1 may slightly disagree
with the hon, Home Minister that the
reason given by the Governor that there
is no ikelihoo . of the emergence of any
effective, stable or responsible Govern-
ment, committed to the cause of removing
the terrorism out of the present Legisla-
ive Assembly, may not be correct, be-
caue the prosent Legslative Adsembly
comprises besides 32 members of the
Congress party, some other moderates
who ae committed to eradicating terror-
ism. To my mind, Mr, Vice-Chairman,
the biggest reason that weighed with the
Prime Minister and the Home Minister
is the dissension within the Akali Party.
Mr, Vice-Chairman, Sir, there are 32
members of the Congress Party, There
are two groups, Longowal group and the
Prakash Singh group. and one group of
23 members wag expelled, and such 2
situation has arisen in which it was very
difficult for the emergence of a stable
Government, and this. to my mind, is
the main reason, that weighed with the
Prime Minister and that is the correct
reason, T am sad, however, to bring to
the natice of the hon, Home Minister —

it had been brought to my ontice
yesterday — that the Indian  Post
item  which,

of Bombay gave a news
{o my mind is very disturbing. Why T
say this. Mr. Vice-Chairman is because
th;: hon. Home Minister took me to the
airmort in the earlv hours of the morning
wmpteen times during the last vear anl
T had to address several meetines in Pun-
jab in the Puniahi Inmuare. which is
nat mv mother toneue, to brine veace to
thi; land because ncace in Puniab is vital
for Jammu and Kashmir. But <ttt terror-
jem contimnes unabated, So. why T am
sad is hecause vesterday the Shiv Sena
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chief, Mr Bal Thackeray has appealed to
the Sikhs outsile Punjab to pressurise
their religious leaders and ask the extre-
mists to fall in one of face economic
boycott. t‘He wanted Sikh priests to
declare the terrorists demanding Khalis-
tan tankhayas, We warned of a nation-
wide boycott to all Sikh commercial est-
abishment if the massacre of innocent
people was not stopped in 15 days...

Thackeray said Sena volunteer would
appeal to the people to boycott Sikh
commercial establishments  taxis or
trucks, operated by them... ®

I would like, through you, to appeal
to the Prime Minister if he has received
this report, to take all effective steps to
nip his conspiracy in the bud, This is

very dangerous trend and I strongly
condemn it and I want the Government to
come out with its policy statement as to
what they are doing about it.

Sir, while I suppory the hon. Home
Minister, he has, in his statement, statel
that he is coming in the current session
of Parliament with a Bill to facilitate ex-
tension of President’s rule in Punjab, as
and when necessary, This to my mind is
a cavalier way in which he is trying to
take powers, Other Members have asked
as to when electiony are going to take
place. If he feels that elections cannot be
held, in the current session of Parliament
he could extend it by another six months,
but not ‘as and when necessary’, .

My last point -~ and that is very vital
-- is application of article 352, Mr. Vice~
Chairman, we have a very bitter  ex-
perience about the political advantage
taken of the emergency. There may be
good reasons for the Home Minister to
say --- which T am sure he will elaborate
in his reply -- as to why he wants sec-
tion 352 to be amen led and made appli-
cable to the State of Punjab, But 1
would request him to take the Opposi-
tion parties alsp into confidence before
placing a Bill before Parlinment, The
Government has the ultimate power; it
has the majority to pass it. But T would re-
quest him to take Opposition parties also
into confidence so that the political edge
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out of app.cation of section 352  is
taken out, That is my request to him.

Finally -- and it is very important —
there are repoits in the newspapers that
Mr. Jasbir Singh has stated that the un=
derstanding with him was that women
and children from Jodhpur jail will be
released. [ would request him to consi-
der thig issue and today anmounce it im
the House that the women and children
are also going to be released from
Jodhpur jail anl others will alsp  be
released in due course,

With these observations, 1 support the
proclamation issued.

st gt fag: So@wTeRE WEIAA
& qoma & AR A AT FEaey fa,
985 @A e §1 SEH S WX
e @ un g, Sy ar & fE
gF1T F WY guw Fg g1 {6
arT wEEdl § F@ AR I
TE § o § UF-UF ATAET GEEq
¥ gl FT AL TET F AC
® g

qlgwiy R HUYT  "Igd
¥ Fw WO AMY AFEG THT F
¢ fF g gy SETARI
arq‘sna%wa%rafraww?r%
F—-rrrsrmrraa“rsﬁ'r@?:ww%
HTLMT FT TAAr g I RAL ATEAL -
5 ooy qa=e amgd AT A
W@ & gAzdT WHIS] I M| GEA
a‘ra-gav?rarr'ﬂﬁ*er ML AR
IR FHRIAT  FATIES HH(AT T
F Fr, ... (wawR). . .gEH T

T §, AT FJLAEAT FEHIA A F -

il

T et fag wder ¢ F
FEATAT HFAT T H WT AT § |

ot gar fag : § #Y ar =g
W OE WA WA wIIY FErdaq #
§ gages AFAT T AT, . . (HAYum)
I REITA, FT FAT  qF
¥ oagi 9% ¥ q0 fF gAY wHo
WMo Wre &HYo Fr AlIT &1 #T 48
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wgr a8 & ¥ 16 Wid, 1987 F
wale foawfo rgra gags FHEN

atfas ga gwr av @ s
TETAT IF FGU~—FAfF TF AT
W @ g oar W Jas g o9
§ oA gEx W1 A9 oar §oar o
HITT ZT W &, S W el &W
wfey, frawfn @ 9§ g
ST #99 & wadg g, Tal
- fofam g 37T o)

st faw aw: g T g

ot gar fag: w9 vy W W
Iq g gt fufye, gaAr FAS
g1 ogFr off f waw fwawfr s%E
& gfagme o aget AT 47 wodl
fifer fratf@ e o a0 &2
qrg o gw  facafo FEEY F7T
ST RT—AAER E, wHAEL H gafae]
- uifga ofwww & wiar, T Hifew
gRT W &1 9g ggdl &1 Tad
g Tu fF agi gvwr Wifer F§
1 o fermg @@ of o SE
wHT wEeqR arfgm § Hifer at
FAT AZ WILT ACHIT FT Fog &
I FEEAl FW & AT &
T FT FASCL F aAGHE guT 7
SARDAR JAGIJIT SINGH AURORA:
You are only putting a name in it.

SHRI BUTA SINGH: I am  asking

you the clarification.
SARDAR JAGJIT SINGH AURORA:
1 am giving you the clarification,

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): If you have to say some-
thing, you have to stand and speak.

SARDAR JAGJIT SINGH AURORA:
Yes, Sir. 1 will give a clarification.
There fis no doubt that the SGPC
has been weakened and it has bLeen
weakened owing to /dissensions, I
am not going into that, but the last
step that is taken by the Govern-
men, that is the death knell, that is
the point I want to make. Why is
he ‘Government trying to destroy
something  which is constituted
under the Government authority it-
self?

SHRI; WISHVJIT  PRITHVIJIT

SINGH:t It s "already destpoyed¢

SARDAR JAGJIT SINGH AURO-

RA: No, it js nat destroyed.

#t aFT fag : SUAWTERE AR,
q ot At g F ATHA gETer &
& A qedr F fAaw Gw #X [
g & 7% g &1 g w@r g !
fa J/@ &1 e gaT 9uY T
S W & ogRA wwIEr gd &
Fee frar 1§ @ w¥nae
e, WTH ATHY 98 Y9 T @
g TEETT SH FHLY, ST
AT i fag TegTEl #T

o

:

NLEE
wadl Ffefafady &1 £ o &
T F W IR A W IR
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g S FA G AW e
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g g fF o agg § wewr w@y
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¥ AR ! S@ gg gEae T
W4T &1 SW FEA 4g |aEne
St F ATH ¥ udEdr IAT W AT
T FHHAT THo Teo TFo AMIEIT
Wt & feffe v @ g § #k
o ST GO I a9 T, IAET
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TagdE @9 A ar rrgeaﬁmﬁ
SeCIE T A R i
¥ qex Wl 9 9T g W o

Iay gATa #AT FAL A1 | 9 AR
Y e dTER I T g " R
§ 4 Frm AT gE & T

Swar fr @wgr aw @9 § AR
gEgare § B o1 fF a@Er 9wy
y faow g A & R fF o3
arg@ ¥ W TAo THo Telo
a3y ¥ fam dai g1 T I T AN
%ﬂ|3§dﬁﬂﬂﬂ%ﬁﬁﬁ?{f§WT-
fagrs gT 9 9 IT A FF Aq?
Ff WIS @ qoTosTo 7 I fisiae
§ 72 fwar | ag s W G
¥ weamn ? agfeafy ag & fF anw
& Fo To Sto #adt g Afaai &
Sy g fafaw W FANT @
qwr & fF oW o9 7 Afs-
fafadt F T TR I A9 @
g & wgnm wgw g i ww
gFreY @ & PR AAT :
Ffefafadt a@r 7@ @ &1 Fw

FRUIER qH Al AT A0
e feamr & w3 f&  sust d
aga afam #F 9 @gg @ @l A
w o 9 g & &t faad
qTE & TNl g9 F FWI oA OF a1q
3w & fad waar g d9gHT 41 |
g a9T & WA @A AT |
gt 99 & qma H fREIFTET
gigerfasar &t WA qTF G §,
gars & agige @t 7 faad 7,

[ RAJYA SABHA] Minister on Punjab 464

fam, #AgeamT, 18, St QA 99
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R FT WP L A TEHT R G gner & gefodiw & g9 ST wEIaeT
T TR 9 aigx W W e FCEFT &1 MW aET &1 &
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F I ¥ @ faw gy & AW @ far ¥ ®mwW ax &, 78 o4
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1992 RN F1 firceaTT fear
5.00p.M {518 7T 433 AT THY F2TA

¥ @ w3 7 faa & s asnfE
RET F FET FHE B AT G
I faas F@ Waes gu F )
m ﬁﬁaﬁuﬁoaﬁomoqﬁfdﬁ
T4 | dYo fo ATRo T FTH I
THIHT AT HST Ao Hro 2/84,
14 I, 1984 F W 121,
121 @, 122, 123, 124, 153,
153 T, 153 &1, 302, 307, 333,

St Oeier %9 fRg ™ 9 SwR e
T & NI A @7 T AT TG
FC TG GO AT ITR SIS
faar mar 1 @ aE Mg ¥ 379
A 9X wFIH A9 W@ & | 9wE
TAHE ® gEl F I &R
gaw FW & fqu g wRE
WgqT ¥ wnfes f&4 9 1 geama
TaHe § TET wEggd fear 9r agr

4(2) of the Terrorist Affected Areas
(Special Courts) Act, 1984, The facts
of the circumstances and the case, as re-
ported by the State Governwment and all
other relevant factors, the Central Gov-
ernment issued and declared on 4th Jan-
uary, 1985, under the provisions of the
Terrorist Affected Areas (Special Courts)
Act, 1984 that the case shall bz tried by
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the additional court at Jodhpur in Raja-
sthan. T ey
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T g Ifee T FT ATEuE
T OEQT A mT SEE #W A
F |

st gEws 84 grawr ot G-
gt ARG 2 o

#t azy fag : dufeze Tae v
ST 9 ggA A fwar ar 3q &
wAgT AREr qfataq § g @
g. .. (samymA)

SHR1 DIPEN GHOSH, You were in-
sisting on.

SHRI BUTA SINGH: I am only saying
that it suits them here today because you
want to hit the headlines, Tomorrow you
will require it, === . 1 CLi T L

SHRI NIRMAL CHATTERJEE (West
Bengal): That is why we are objecting
to it

SHRI DIPEN GHOSH: You were in-
sisting on. . (Interruptions), Let there be
a debate on this issue. Tomorrow itself
you can come and we shall have a debate.
You are accusing the Akali Dal that they
were not raising their finger against the
killings. You are also not raising your
finger against Ghising. Instead you are
inviting him to your chamber though he is
attacking your policemen,

SHRI BUTA SINGH: Al
consent of the Chief Minister
Bengal.

SHRI DIPEN GHOSH: You are not
acting upon the Chief Minister’s consulta-
tions, You are acting upon Ghising's
consultations. I know that.

SHRI BUTA SINGH: Yes if your
Chief Minister wants ms I will do.

SHRI DIPEN GHOSH: You are not
acting upon the Chief Minister’s consul-
tations. In that case you would not have
invited Ghising.

SHRI BUTA SINGH: But unfortu-
nately you are not the Chief Minister.
The Chief Minister is somcbody eise, It
is a serious point. I am not {rying to gain
a point. T am only saying that here is a
possibility that we must have a provision
in the Constitution, If that provision was
there it would be ‘available to Darjeeling
also, Let me say again if you had used

with the
of West

i
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this provision in Tripura you would not
have seen the.,.... - .. . -

SHRI DIPEN GHOSH: We would
not have used it in West Bengal had you
not encouraged Ghising. Then, we would
not have introduced it there.

SHRI BUTA SINGH. It suits them.
They want to oppose here. But when it
is provided in the Constitution or in the...

SHRI DIPEN GHOSH: You know
better than anybody else who is behind
yau. We are opposing even the introduc-
tion of that Act in Darjzeling.

SHR] BUTA SINGH: 1 know you will
oppose it here. Unfortunately, when it
comes t0 be used, you will use it also.

SHRI SUKOMAL SEN: Because of
your encouragement only. - :

SHRI BUTA SINGH: We ar: using it
because of you—if I had to say that.

SHRI DIPEN GHOSH: OQur people
are being killed in Punjab. Your people
join Ghising's party.

SHRI BUTA SINGH: As a matter of
fact, these are all harsh measures. No-
body would welcome thess measwres. T
am not happy with these measures. But
unfortunately when the situation goes out
of hand when all other methods fail.....
You want to ask something. ,

SARDAR TAGIIT SINGH AURORA :
Yes. The point really is that i1 a demo-
cratic country when you make such harsh
laws you should consider that you may
have to make them tougher Ilater on.
There is a need to do a certain amount in-
trospection to see where wc have failed.
I think a Government which has been in
power apart from three years all this time
and brought the situation to this pass
must also do introspection rather than
saying that we are going t, make tougher
laws you can use tomorrow or the day-
after. That is really the bane of this
country and it is not really the question
of law or one group doing this and another
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group doing some thing else. It is just
quibbling thing. The main thing we have
to consider, as citizens of this country and
with the power to govern, is that whether
the couniry is flourishing, has it achicved
more solidarity and effective law and
order situation. If we do not do our duty
properly what do we find? Every year
we are going from bad to worse. That is
all,

SHRI PAWAN KUMAR BANSAL
(Punjab): An honest introspection is re-
quired on the part of the Akalis.

*it gzt fay SR S,
A 98 -?rg war f& § 3w A &
fasgm g adig I o @S W
gW  Owd ¥ 9¥ 1 W ¥
At F1 gH ad e @ @
& &M A FHGIA H7 A G

THET SEE  FGYT B0 G

¥ g g oS sy wmar  fam
Foifidy &1 JAT w37 £ 1 IAE
AN F §EY W@ 3 |

But, unfortunately, they rcfused to ad-
dress themselves to such difficult prob-

lems.

Ofew & faoe Wiz w1 AW
feat st 1 WRIE o Q41 WA
%fwrw“rfeﬂﬁwzg“r%fa:
FA feanr wWEITE g
TR A8 @ | 7 99

F 9T ¥ WS gF S FTAR -
auy wig § IAY g S qar
mal g fF ST ogwwr ¥ OEw
fafreer grear Idfee o) frfaaw
F AN FT § dewe fEa 90

SHRI DIPEN GHOSH: 1In last year’s
Presidential Address, you had appreciated.
Mr. Barnala himself was present jn the
gallery.  (Interruptions)

wit gzt fag :
oo A IEE qugAr FT ..
(smawa). .. gw miet o wEEr
aUEAT % § | fy@ G am &
aEAl #r T T ag g ot fE
I9 AR F [T AT GRS

FLATAT 4

g7 a9, TN\
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¥ wdfar frotr &1 ke & ame
S 8 U 9T | IEET gW T AT
FURAT A 3 WA €W @SS
I Altew # wg am wn @ aga
@ g SR, IEE T &
g, faumF genfe ST agmar
ﬂﬁ*ﬁmmaq&ﬁaﬁ
A IR A ¥ qm fasd aTw
SH ACHIT FT OSMT 9E1 1 TS W
g aEr B S A A
mgaﬁ’eﬁ%a'fﬁww“rwaﬁ
gfestor gEwaNE F a # 4@ T
m%nfmmﬁrgﬁ m”rsm
W g7 ogw ar wed g W arH
fafqeex gIEE 7 0F S T HAw
ax w3 § & aifesgmm &
faware #Ft AR sa-Haw H fran
¥ ¥ W Wd wg g AT
ww & fd dOT g SER swd
uammgm%qmrﬁrng
FgA AEM fF oaET A1 W ¥

qrmaTar L., (Sra)

off geWE AT: g ST {qH
FH g ?

st @zt tug: sw #fa s oafa
g1 ... (). ..

Y gGEWA ¥A: TAT I A
faserdr @y w9t 7
(saemr) . . . -

ot gt fog : S nﬁr gaa
afs ¥ .. (s3Egw). .. F @R
o ow a3 shftem af @ AR o
at ¥ QU W awaT g1 9AAT

F T S9%F %919 9% U
googwm @ Wy fF R Sumr
qeqar IAFT fgr Wi IEn  ar
g W w1 (AT wAwl A G
| afe @ W'T FE  gfq
a-rsrﬁwvr ¥ fad ged .. (ozmﬁ)

%

st gz fag: oy faar @
graslig, 9 WGE AT & | 9T
gasﬁa uTgd WG faw wd E
.. (FFT) ..
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o favafam qedtfmfag @ &
st dv afv @ @ o @ i
gE AR qﬁ Tovr

SHRI PARVATHANENI UPENDRA :
No. No (Interruptions) Sir, at least
‘munis’ are succeeding where politicians
and Ministers are failing. (Interruptions)

%ﬁaafag u‘ﬁrsrﬁ%’r‘@
BN F TR oW ¥ mfwsk wfq
T W ST AT W L. ..
(m)'...- oo

St A T g firfea
1 i :

_m Y

=toga fag 0F F$1 HI9T
FH guT g famsr gugw @9 g0
F AR T AT F 1 A INR W E
fgF ag 7@ N aw ¥ @t
SATE ZET 8, S 0F WyE fgur A
g 9ud g ¥R gwear faoef
§ wrdm aaedt & ag wEAr wren
fg wr@ FEwe # @i ww g
gn oAed g B s drr dww ¥
wifs o =Fear FEw FE1 ARY
§ e oa frfl ot W ¥ o
I A 37 & faF dae § wR
G & gfaym F wewa fggr &
gx W@FT g™ Fr offeafa &
S Ot U & ARy & W
SHET WENE AT § | WL A A
a9 A g AT [ A g &F
ag feeft ot FWA 9 ¥ wEHAR
F1 A1 fewpmedy ®1 Fg geaw
é’ﬁaﬁaﬁfmgﬁm%q@a
FEH BT O (GFTAT AT guLAHT AT
Seorg faar & a8 aFga @ wfew
TH _GAT 1 A SEAT AT AR E
f& S@r Faw g T 9IMT 98 WWR
TEWd 9l a1 g 3FY WY %
T B e ¥ wer wAW 9l WY
g @ ot fawfsq v am@l
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[sit g1 forg ;]

EHIL AW AR AT gwrmarﬁr
TRl &1 gW W9 W A g
TLAE WA | W oWy ¥ oAm
W qU faww g 5 w@ @ &
qq fawma faqar

ot ™ vgw ALy g @4 L.

[ TN

ot gz fag: g o1 weT AwH

T g fedt W % faw f& sEW

u%rwramfw%ﬁ'wﬁfm

ﬂﬂ"ﬁ%‘fﬂ g at

arwr s?ratrﬁesr%srﬁramﬁ%

sfe w12 fedt o1 mom@m F AW

g W fear o TwEM @A

g & g4 | Y § I AR F

SY o @ fawR wWd § g s
faa'mfrcx'r*maw“rﬁm
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ALLOCATION OF TIME FOR DISPO-
SAL OF GOVERNMENT AND
OTHER BUSINESS [

THE VICE-CHAIRMAN (DR. BAPU

KALDATE): I have to inform Members— %

that the Business Advisory Commitlee at
its meeting held today, the 7th Maich,
1988, allotted three days for discussion
on the Railway Budget for 1988-89,

The Committee recommended that the
House should sit up to 6.00 p.m. daily
and beyond 6.00 p.m. as and when neces-
sary, for the transaction of (overnment
Business,

The House now stands adjourned till
11 AM. tomorrow, Tuesday.,

© " The House then adjourned at

Seventeen minutes past five of

the clock till eleven of the clock
oa Tuesday, the 8th March, 1988,



